FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF INFRA DREDGE SERVICES PRIVATE LIMITED.

RELEVANT PARTICULARS

1 [Name of Corporate Debtor (CD INFRA DREDGE SERVICES PRIVATE LIMITED

2 | Date of incorporation of corporate debtor 05/09/2006

3 | Authority under which corporate debtor is

incorporated / Registered Registrar of Companies — Mumbai

4 | Corporate Identity No.of corporate debtor | U93090MH2006PTC164347

5 | Address of the registered office and principal| Regd Address: Room No. 1101, B wing, Mount
office (if any) of corporate debtor Everest Bldg., Near IMAX Adlabs, 9 Bhakti
Park, Wadala East Mumbai - 400037,
Maharashtra.

6 |Insolvency commencement date in respect | 19/12/2023
of Corporate Debtor

7 | Estimated date of closure of insolvency 16/06/2024
resolution process

8 | Name and registration number of the Name: Mr. Prashant Jain
insolvency professional acting as interim Registration No. IBBI/IPA-001/
resolution professional IP-P01368/2018- 2019/12131

9 |Address and e-mail of the Interim Resolution | Regd Add: A501, Shanti Heights, Plot No. 2,3,
Professional, as registered with the Board | 9B/ 10, Sector 11, Koparkharine, Thane, Navi
Mumbai- 400709,

Email id: ipprashantjain@gmail.com

10 | Address and e-mail to be used for Clo SSARVI Resolution Services LLP
correspondence with the interim resolution | Add: B-610, BSEL Techpark, Sector 30A, Opp.
professional Vashi Railway Station, Navi Mumbai - 400703

Website: www.ssarvi.com/
Email: infradredge.cirp@gmail.com

11.| Last date for submission of claims 02/01/2024

12| Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained | NA
by the interim resolution professional

13,/ Names of Insolvency Professionals identified
to act as Authorised Representative of creditors| NA
in a class (Three names for each class)

14| (a) Relevant Forms and (a) Details of https://www.ibbi.gov.infhome/downloads
authorized representatives are available at | NA

Notice is hereby given that the Hon'ble National Company Law Tribunal, Mumbai Bench has ordered the
commencement of a Corporate Insolvency Resolution Process of INFRA DREDGE SERVICES
PRIVATE LIMITED on 19/12/2023.

The creditors of INFRA DREDGE SERVICES PRIVATE LIMITED are hereby called upon to submit their
claims with proof on or before 02/01/2024 to the interim resolution professional at the address mentioned
againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proofin person, by post, or by electronic means.

Suk of false or misleading proofs of claim shall attract penalties. Sd/-
Mr. Prashant Jain

Registration No.: IBBI/IPA-001/IP-P01368/2018-2019/12131

Date: 22/12/2023 Interim Resolution Professional
Place: Mumbai in the matter of INFRA DREDGE SERVICES PRIVATE LIMITED

Size : 8x 14



LLPIN: U15209MH2009PTC189530

Regd. Add: G - 1, Avishkar Empress, K. W. Chitale Path, Behind Portuguese Church, Dadar
(W), Mumbai — 400028, Maharashtra, India.

Sale of Assets of Nanai Dairy Private Limited(‘Corporate Debtor’) under the Insolvency and
Bankruptcy Code, 2016 r/w IBBI (Liquidation Process) Regulations, 2016.
Date and Time of E-Auction: 24th January 2024 at 11:00 AM to 02:00 PM
(With the unlimited extension of 10 minutes each)
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Law Tribunal, Mumbai Bench vide order dated 13th October 2023 in I.A. 3310 OF 2023 IN C.P.(IB)
No. 4455 of 2019. The sale will be done by the undersigned through the E-auction platform
https:/leauctions.co.in (Linkstar Infosys Private Limited)

Reserve Earnest-Money-inerementah

Block Price Deposit Value

Details of Assets

=~ 4 WHI
oY UHIVIHIR

Processing Plant, Vacum Milking Plant with
accessories, S.S. Automatic Volumetric filling L4 E 4 £ 4

machine, cream Separator tanks etc. currently at| | |34,55,658/-|  3,40,000/- | 1,00,000/-
Pali Budruk, Tal.Panvel, Dist.Raigad, Maharashtra
—410 206 (Complete list as available with Liquidator
mentioned in detailed Auction Process Document).

tastdateof submissiomrof—8thJdanuary; 2024 before 05:00-P-M-inthe manner mentioned
Eligibility Documents in detail E-auction Process Document

H ANDA
-Declaration-of-Eligibility-Bidder—{-10th-January;2024
1 'Y £ A " £ | - A4 41
MSPECIONOTASSEIS Ol rromnrrin W"
Corporate Debtor

Last Date for submission of | 22nd January, 2024
Yy 2UZH

Earnest Money Deposit

| J4: L= _A e £
UdlT diu urme O C=AuUCUUMT 101

24th-January,2024-at-11:00-ANt002:00-PM
qualified bidders
FTerms-& Conditions-of the-sale-is-as-under:

1. E-Auction will be conducted on “AS IS WHERE IS” as such sale is without any kind of warranties
and indemnities through approved service provider Linkstar Infosys Private Limited Contact person
on behalf of E-Auction Agency (Linkstar): Contact person: Mr. Dixit Prajapati Email idadmin@eauc-
tions.co.in, Mobile No.; +91 9870099713. 2. Eligibility Documents shall be submitted-to-Liquidator
throughremail and hard copy in the format prescribed in the detailed E-auction Process Document
on or hefore 8th January, 2024 before 05:00 P.M The bid form along with detailed terms & condi-
tions of the complete E-auction process can be downloaded from the website https://eauctions.co.in.
3. Itis clarified that this invitation purports to invite prospective bidders and i

of binding obligation on the part of the Liquidator or the Company to effectuate the sale. The Liquidator
reserves the right to cancel or modify the process and/or not to accept and/or disqualify any interested
party / potential investor/bidder without assigning any reason and without any liability. 4. All the terms
and conditions are to be mandatorily referred from the detailed E-Auction Process Document, prior
to submission of EMD and participation in the process. The Liquidator can be contacted at
lignanai@gmail.com

CAPrashantJdain

Liquidator — Nanai Dairy Private Limited

IBBI Reg. No: IBBI/IPA-001/IP-P01368/2018-2019/12131
Email ID: ipprashantjain@gmail.com; lignanai@gmail.com
Correspondence Address: SSARVI Resolution Services LLP, B-610, BSEL Tech Park,
Sec. 30 A, Vashi, Navi Mumbai- 400 705

Contact No: +91 9082607703 (Call on WhatsApp)

Date: 22.12.2023
Place: Navi Mumbai

w"' WELCAST STEEL LIMITED

(CIN: L27104GJ197T2ZPLCOBEB2T)
Regd. Office: 115-116, GV.M.M, Estate, Odhav Road, Odhav,

Ahmedabad - 382 415.
Website: www.welcaststeels.com; email: info@welcaststeels.com
Phone: 079-22901078, Fax: 079-22901077.

Notice is hereby given to the members of Welcast Steels Limited (“Company”) that pursuant to
the provisions of Section 108 and 110 of the Companies Act, 2013 (*Act”) read with Rule 20 and
Rule 22 of the Companies (Management and Administration) Rules, 2014, as amended
(“Rules™), read with Circular No. 14/2020,10/2021 20/2021, 03/2022 and General Circular No.
09/2023 dated 25th September, 2023 issued by the Ministry of Corporate Affairs, Government
of India (collectively referred to as "MCA Circulars") and SEBI Circular No.
SEBI/HO/CFD/CFD-PoD-2/P/CIR/2023/167 dated October 07, 2023 issued by the Securities

v' and Exchange Board of India and other circulars issued from time to time read with Secretarial ¢

Standard on General Meetings (“SS-2") issued by the Institute of Company Secretaries of India
and Regulation 44 of Securities and Exchange Board of India (Listing Obligations and
Disclosure Requirements) Regulations, 2015 (“SEBI Listing Regulations”), and Securities and
Exchange Board of India (Delisting of Equity Shares) Regulations, 2021, as amended (“*SEBI
Delisting Regulations”) and other applicable laws, rules and regulations including any statutory
modification(s), amendment(s) or re-enactment(s) thereof for the time being in force and as may
be enacted hereinafter, the Company seeks approval of the members by way of a Special
Resolution for the below mentioned resolution as set out in the Postal Ballot Notice dated
December 18, 2023 (“Notice”), by electronic means (remote e-voting) in accordance with
Regulation 11 of the SEBI Delisting Regulations and other applicable laws.

Tlem NO. Description of the Resolution
T Special Resolufion: Approval for voluntary delisting of the Equity Shares
of the Company from BSE Limited (“BSE”)

Any capitalized terms used herein but not defined shall have the same meaning assigned toitin
the Notice Copy of the Postal Ballot.

As permitted under the MCA Circulars, the Company as on December 21, 2023 has sent the
Notice in electronic form only, to all the members whose e-mail addresses are registered with
the Company or with the depositories/depository participant(s) or with the Company's Registrar
and Share Transfer Agent of the Company and whose names appear in the register of
members/ list of beneficial owners received from the National Securities Depository Limited
(“NSDL") and Central Depository Services (India) Limited (“CDSL”") as on Friday, December 15,
2023, being the cut-off date (“Cut-off Date”). Any member who did not receive the Notice may
either send an email to info@welcaststeels.com or atinfo@bigshareonline.com.

The Postal Ballot Notice is available on the websites of the Company www.welcaststeels.com
and at CDSL’s website at www.evotingindia.com and will also be available on the website of
BSE atwww.bseindia.com.

Assent or dissent of the members on the resolution mentioned in the Notice would only be taken
through the remote e-voting as per the MCA Circulars.

To facilitate members to receive the Notice electronically and cast their vote electronically,
members who have not registered their e-mail addresses with the Company, please follow the
below instructions to register e-mail address for obtaining Postal Ballot Notice and login details
fore-voting :

a. For Members holding shares in Physical mode are requested to update e-mail id and
mobile no. by providing Form ISR -1 and Form ISR -2 available on the website of the
Company at the link http://lwww.welcaststeels.com/newsite/Shareholderservicekyc.html
as well as on the website of the Registrar and Share Transfer Agent (“RTA") at the link
https:/lwww.bigshareonline.com/Resources.aspx.

b. Members holding shares in Demat mode can get their E-mail ID registered by contacting their
respective Depository Participant.

Pursuant to the provisions of Sections 108, 110 and other applicable provisions, if any, of the Act
read with Rules, Regulation 44 of the Listing Regulations, MCA and SEBI Circulars, and any other
applicable provisions, if any, the Company has extended remote e-voting facility to enable the
members to cast their votes electronically through the remote e-voting services provided by CDSL.
The remote e-voting period will commence on Friday December 22, 2023, at 9:00 a.m. (IST)
and will end on Saturday, January 20, 2024 at 5.00 p.m. (IST). The e-voting facility shall be
disabled thereafter. All members are requested to cast their votes only through remote e-voting
as per the procedure provided in the Notice. Once the vote on the resolution is cast by a
member, he or she will not be allowed to change it subsequently.

The voting rights of the members shall be in proportion to their share in the paid-up equity share
capital of the Company as on Cut-off Date. A person whois nota member as on the Cut-Off Date
should treat the Notice for information purpose only.

During the e-voting period, all documents referred to in this Notice and other relevant
documents would be available for inspection by the Members at the Registered Office of the
Company on all working days except Saturdays, Sundays and National Holidays between
10:00 a.m. (IST) and 5:00 p.m. (IST). The documents will also be available for inspection
through electronic mode, basis the requests sent by the members along with their DP/ Client ID
or Folio No. to info@welcaststeels.com.

The Board of Directors of the Company has appointed Tushar Vora, Proprietor of Tushar Vora &
Associates, Practicing Company Secretary bearing Membership Number FCS 3459 and
Certificate of Practice Number 1745 as the scrutinizer (“Scrutinizer”) for conducting the Postal
Ballot through remote e-voting process in a fair and transparent manner.

The Scrutinizer will submit its Report to the Chairperson of the Company or in Chairperson’s
absence to any of the Directors duly authorized by the Company or in their absence to the
Company Secretary of the Company who shall declare the results of Postal Ballot. The results
of the Postal Ballot will be announced at the registered office of the Company on or before
Tuesday, January 23, 2024. The results along with the Scrutinizer's Report will also be posted
on websites of the Company at www.welcaststeels.com and at CDSL’'s website at
www.evotingindia.com and will also be available on the website of BSE at www.bseindia.com.
The Company will also display the results at ts registered office. The resolution, if passed by the
requisite majority, shall be deemed to have been passed on the last date specified for remote
e-votingi.e., Saturday, January 20, 2024.

Any query in relation to the resolution proposed to be passed by postal ballot may be addressed
tothe Company Secretary of the Company atinfo@welcaststeels.com.

In case you have any queries or issues regarding e-voting, you can refer the Frequently Asked
Questions ("FAQs") and e-voting manual available at www.evotingindia.com under help section
or write an e-mail to helpdesk.evoting@cdslindia.com or call at toll free no.: 1800 22 55 33. Al
grievances connected with the facility for voting by electronic means can be addressed to Mr.
Rakesh Dalvi, Sr. Manager, Central Depository Services (India) Limited, A Wing, 25th Floor,
Marathon Futurex, Mafatlal Mills Compound, N. M. Joshi Marg, Lower Parel (East), Mumbai -
400013 orsend an e-mail to helpdesk.evoting@cdslindia.com or call attoll free no.: 18002255 33.

For Welcast Steels Limited

Sd/-
Date: December 21, 2023 S. N. Jetheliya
Place: Ahmedabad Company Secretary

DUDIGITAL GLOBAL LIMITED

DU Digital
Global Formarly known as DU Digital Technalogies Limited
CIN: LT4110DL207PLCT 71839
Regd, Office: C-4, S04 Community Centre, Hauz Khas, Mew Delhl, Delhi- 110016
Contact Mo: 011-40450533, Website: Dudigitalglobal com, Mall: csf@Dudigitalglobal com

NOTIGE

Mities (5 hereby given that the Extra-Ordinary General Mesting ("EGMW) ol the Membars ol
Dudigitad Globad Limited ["Company”] will be held on Monday, 15th day of January, 2024 al
1230 p.m. thraugh Vidao Confarencing ! Other Audio-Visua Means ["VCIOAWIET).

The Ministry of Carporate Affairs ("MCA") infer-aiia vida its Ganeral Circular Na. MW 2023 datad
Saptember 25, 2023, Ganeral Circular Mo, 102022 dated December 28, 2022, as amendead
gnd ZEBI Clrzular Mo, SEBVHOCFDPoD-NPICIRIA023116T dated October 7, 2023, has
perritied the holding of e General Meeting through Vides Gomlerencirg (™G] or thraugh
Other Audio-Visual Means ("OAVIA, withoul the physical presence of the Mambars &l & common
venua. In campliance with the provisions of the Companies Act, 2013 {"the &ct"), SEBI (Listing
Obligations and Disclosure Requirements) Reguelations, 2015 "Listing Regulations®] ang BCA
Circulars, the EGM of the Company is being hald through WCIDAM,

In eompliance with the aforesaid Circulars Bssued by the MOCA and SEBI, the Notice af the
EGM of the Company inter alia indicating the process and manner of Remode e-Yoling and
e-Woling have baen seni electranically to all tha Membars whoze a-mail ids are registarad with
the Registrar and Share Transfer Agenl/Depasitary Participant[siiDepositonas and o all ather
persens 20 enfitiad

Members may also note that the Notlce of EGM daled December 15. 2023
will alsa b available on the Company's websile Le. hitpsd'dudigitalglobal com and on websibe
of tha Stock Exchanga ie. Maticnal Stock Exchange of India Limited at www.nseindia.com.
The Maotice of the EGM shall alse be available gn the website of the Bigshare a
hipslivote bigshareanling com

In compiiance with the previsions of Section 108 of the Companias Act, 2013 read with Bule
&0 of the Companies (Management and Administration] Rubes, 2014, as amended, Secretarial
Standard on Ganeral Meating (55-2). Regulation 44 of tha 5EBI [Lisfing Crbligations and
Digclosire Requirements) Regulations, 2015 and MCA and SEBI Circulars, the Company is
pleased o provide ko its Members the facilily of valing by efeclranic means in respect of the
business to be fransacted as per the Motice of EGM dated December 15, 2023
For this purpose, tha Company has entarad info &n agreemant with the Bigshare for facilitating
vating through elactronic means. The facility of casting vates by & membar wsing Remote
e-Yoting as well as the e-Voling system on the date of the EGI will be provided by Blgshare
The Board of Directors of the Company has appolmted M5, Mayank Arora & Co., Company
secretanies (Membership Mo, FCS 10378 & CP Mo, 13604), as Scrutinizer 1o scrufinize the
yoling pracass in a fair and fransparant mannar.

All tha Mambers ara hareby infarmed that:

1. The busingss set forth in the Notice of tha EGM may be transacted through voling by
electranic means;

The Company has complatad the dispatch of Notice of EGM and other documents on
December 21, 2023, to thoze sharshodders whosa email id are regesterad with the Comgpany!
Depasibory Faricipant;

The Remole e-Vaking peripd commences on Friday, January 12, 2034, at &:00 a.m. (I5T)
and ends on Surday, Janvary 14, 2024 al 500 p.m, (I5T), The Remate e-Voling modube
ghall ba disablad by Bigshare thereaftar;

4.  Membars who have vobad through Remate e-Voting may attend the EGM but shall not ba
entitied to cast their wate again in the mesting;

& The Members of the Company holding shares either in physical form or dematerialized
farm 2= on cut-0ff date ie., January 08, 2024, onfy =hall ke enfittad to avail the facility of
Remele e-Vating or e-Vating at the EGM

B, The waling rights of the Members shall be in propartson fo their shareholding in the Company
a5 on Januaey 048, 2024 (cut-0f date). Any person, who acquirg shargs and besame tha
Membar of the Company afier dispatch of the Matice but before the cut-off data (ie.,
January 08, 2024), may obtain user id and password by sending a request to the Company's
Registrar and Share Transfer Agent, Bigshare &t an email Id: lvate@bigshareoniing com,

7. The Members of the Company holdng shares esther in physical form or in demateriaized
farm, a3 on the clasing of warking hours of cul-off date i, January 08, 5024, and not cast
their voie throwgh Remabta e-Vobing, may caste thair wata at the EGM through a-Vating. A
Member may participaie in the maeting even after axercising his/herfis right 1o vete thnaugh
Remate e-Voting but shal not be allowed b wate agaln in the meeting, Once the vate |5 cast
by ihe Mamber, the bember shall not be allowed to change i subsaquently

g In case Members have any Quenigs OoF iB5ues regasding e-Valng, you may refer the
Fragueantly Asked Questions ["FAQ") and e-Yoting manval available o
ivate@bigsharaonline.com, under the help saction or writa an email to

8. A% grisvances cannacied with tha facility for voling by electrenic maans may be addrassed
to kv, Sujit Haldar, Client Co-gedinatar, Bigshare, Office Me 84-2, 8th Floor Finnacle Business
Fark. Mext fo Ahura Centre, Mahakali Cawes Road, Andheri [East] Mumbai - 400083 or
sand an amail ko ivelegDbigshareanling. com of call al toll Fae ne 1000 22 54 22

T The Members are requested 10 Keep their most updated smail id registersd with the
Company/Deposilory Participant o racaive maly communication.

11. The results of tha Remote a-Wating and e-Voting at the EGM shall be declared not latar
than two working days from the conclusion of the EGBL. The Results declared along with
the Scrutinizer's Report, shall be placed on the Company's website wiz,,
filips: dudigitalghebal. com, immediztely der deckaraton, and will be communedated ta
Matianal Stack Exchange of India Lirmabed,

ra

A

Fer Dudigital Ghobal Limited
Sl

Abhishek

Company Secretary

Place: New Delhi
Date: December 21, 2023

3 KERALA WATER AUTHORITY CRENGETE G

1. KIIFB - CWSS to Nattika Firka-Replacing 500mm & 400mm premo pipe with 600mm

500mm & 400mm DI K9 pipe from Valapad -Sethukulam to Vadanappally Ganeshg

mangalam sump under P. H. Section Vadanappally. EMD : Rs. 5,00,000/-

Tender fee : Rs. 17,700/- ,Last Date for submitting Tender : 08-01-2024 03:00:pm

Phone : 0487- 2423230, Website: www.kwa.kerala.gov.in www.etenders.kerala.gov.in

Superintending Engineel
PH Circleg
Thrissu

KWA-JB-GL-6-1853-2023-24

HNotice of Sale of Assets of Cox & Kings Limited
Cox & Kings Limited (In Ligquidation)
LMo, 48, A-Wing Hh flood Sun Mil Gompound,

(Reqistened O
A

Address lor Correspondence
Paninsita Bus 5 Park, Tower B, 19th Floor, Lower Paref, Mumbai 400013, India

Email 1D ip.coxandkings@excedorn.com

E-Auction for Sale of Assets of Cox & Kings Limited
Under Insalvency and Bankruptcy Code, 2016
18th January, 2024 from 2.00 PM to 4.00 PM
[With unlimited extension of 5 minutes each)

Maotice for sale of Assets of s, Cox & Kings Limdted -In Liguidation [“Company” ) by the Liquadatar
appaimied by the Honble Matanal Company Law Tribwnal, Mumbai Bench vide order dated 16th
Dacember 7021, The sale of Azsets will be dona by the Liguidator on E-Auction Platfarm an the parial

{hittpswww eauctions. co.in) of M/s Linkstar Infosys Private Limited

Lo Description of Assets Reserve Frice Earmest
inINR| Maoney Deposit

(Assels for Sale) (EMD} in INR

1. Sale of M's Cox & Kings Limited - In Uiquidation | Rs. 13.56 crores| Rs. 27.12 Laes

({CGamparty™} as 8 Gaing Concenm |
2. Sake of Trade Receivables of M's Cox & Kings
Limitizd oulzlanding as on 200 Decomber 2023
___collectively as a setof Assets. e |
a0 Sakeal Trademarks & Domains Mares of M5 Gox

Rs. 7. dF crores|  Rs, T.92 Lacs

Rs.15.24 crones

| BKingsLimited oolectvely asasetofdssets |  As.19.24 crores| R 30.48 Lacs
4, 3ake of each OF the Paintings & Artefacts of M's Rs. 8211 Lacs Rs B2 Lacs
Cox & Kings Limited as an individual Asset an | {Agpregate Reserve (Apgregate EMD)

standalone basis. Price)

The sale of Assels is gronped in 4 (fowr) Lol and fhe Eligible Bidders may Bid for each
individual fot or for mruiliple lols. Adoifiorally, in case of Lol Mo. 4 of Paintings and Ariefacls, the
Eligibie Bidders may Bid for one (1) Nem or any combination of muntiple Ifems,

Terms and Conditian of the E-Auction are as under:

1. E-Auction will be conductid or A5 15 WHERE IS, A5 15 WHAT 15" AND “WHATEVER THERE 157
basis. A5 such sale of the Assals of the Company & wilhoul any rcawess or any kind al warrantas
and indemnitias and is being conducted theaugh approsed E-Buckion Servica Prowider Mg
Linksfar Infasys Privata Limited,

2. The complete E-Buction Process Document containing overvesw of the Assets of the Comparry
alamg with Ekgibsiity Documenls and ofher supgortng docuwnents to be submitied by the Badars
inc:luding General Terms and Condifions of the E-Auction Process and the bechnical procedure far
submission ol Bids are available an website af the Company

3. The Cualified Bioders will be igentdied by the Ligulgator and only the Qualified Bidders can
participate In E-Aucton Process on the E-Auction Plathorm (ps: v eauctions.co.ing after
payment of Earmest Boney Deposit (EMD). The E-Auction Service Provider (M's Linkstar infosys
Private Limitad)y will provide User 10 and Password by gmail to e Gualifed Bidders on reqistration
al the E-Auction Plathorrm

4, The Dualified Bidders, prior o subméting their Bid, should male their moependant inguines
regarding the Comparry, Assets, Claims and Liabiities, Commercizt and Financial Commitments,
Dperational and Maintenance charges, and ather Recurring and incidental business costs, if any,
al thelrown expense and satisly themsetes.,

5, Tha Succasshul Bidder shall be respons@ile for tha appicabls stamp dulies, legal costs, transder
charges ard feas, GRT arany other taxes ralated to the sale of Asseds under this E-Auction and for
completing the docementation and pitzining the parmissions ralating to the sale of Assets of the
Company and sake of Company as a gaing concem,

. The salo shall ba subject o pravisions af Inzalvency and Bankruptey Cade, 2016 and nedated
rigulations. For the sale of Campany 25 a gaing concem, the Liquidatar’ Succassiud Biddes waidid
be mardatorily raguired ta approach fo Hon'bla NCLT, Mumbai Bench for suftabla ardars in
actordance with the E-Auctan Process Dacument

7. The Liguidator has the absolute right to accept or reject or madify any or 2 the Bids or
adjournypesipang'canced the E Sucticn al any stage without assigning any reasan thereol,

Ashutosh Agarwala, Liguidatar
On behalf of Cox & Kimgs Limited

IBBI Regisiration Na.- IBBLPA-0D1,TP-POT1 23/ 201 8-201 9,7 15901
IBBI Reglstered OIL; D-1005, Ashok Towers, Dr. §. 8, Rao Road,
Parel, Mumbai City, Maharaghira - 400012

Place: Mumbai
Date: 22nd December, 2023

P e
JK AGrI GENETICS LTD.

(CIN: LOT400WEZ000PLCO31286)

Regd. Office ; 7, Counci House Street, Kolkata -700 001
Secrefarial Office - Gulsh Bhawan (Rear Wing), 3rd Flooe,
68, Bahader Shah Zaler Marg, Mew Dealhi — 170 002,

Tel. Mo. +81 33 Z24ET0846161, 011-6E201881/ 1265
Website: wenw jkagri.com, Email: agisharehokten@jkmail com

NOTICE OF POSTAL BALLOT

1. Motice is hareby given that pursuant to the provisions of Section 108 and 110 and other
applcable provisions, If any, of the Comganies Act, 2013, read with Rule 20 & 22 of the
Companies (Managermen and Adminkstration) Rules, 2014, Regulation 44 of SEBI
(Listng Obligations and Disclosure Requirarments) Regulations, 2013, Secratarial
Standard on General Meelings issued by Instilute of Company Secretanes of India
("55-27), General Circular No. 92023 dated 25° September 2023 and other relevant
oirculars ssued by the Mmising of Corporate Affairs, from fime to fime (*MCA Circulars™),
the Company has on Thursday, 21% Decemnber 2023, completed the despatch of Postal
Ballot Nofice for seeking the approval of the Members of the Company in respect of the
businesses mentioned in the said Notice dated 19" December 2023, by voting through
alectronic means |“remota e\oting”) oy, The instrecions for e-vating are given i the
Modica of Postal Balio.

2. Nodica of Postal Ballot is being sent only through elecironic mode fo those Members,
whose names appear in the Register of MemberList of Beneficial Cwners as received
from tha Depositories as on Friday, 15! December 2023 (“cut-off date”) and wha
have ragistenad ther e-nad addrasses with Alankit Assignments Limited, Registrar and
Share Transfer Agent ("RTA") of the Company ar the Depositary, In terms of the said
MCA Circulars, physical copies of the Postal Baliot Nofice along with Postal Ballot
Form will mol be despaiched o any Memiber, A persan who is not & Member &s on the
oui-off dete should treat the Mofice of Postal Ballot for information purpose only.

3. Mofice of Postal Ballof is availabi on the website of the Company at www. jkagri.com
on the website of BSE Lid, at www.bseindia.com and on the website of COSL af
www.evotingindia.com

4, The remate e-voling pened will commence on Friday, 22" December 2023 from
10:00 AM. and end on Saturday, 20™ January 2024 at 5:00 PM. The e-voling module
shall not be sllowed beyond the said datle and time. The vofing nghts shall be reckoned
on the paid-up vahes of the shares registered in the name of the members a5 on the
cul-off dale. The Company has appointed M's P. Sarawagi & Associates (Cerlificate of
Practice Mo. 4882). Praclicing Company Secretary, a5 Scrutiniser for conducling the
Postal Baliot through remote e=wating process in a fair and transparent manner.

5. The Results of the remate e-voting will be declared on or before 220 Janwary 2024,
The Resulls declared along with the Scrutinisers Report shall be placed on the website
of the Company al www.]kagri.com and on the website of the CDSL af
www.evotingindia.com and shall simultaneously be filed with the BSE Lid.at
wiww. beeindia.com. |l shal also be dspfayed on the Nolice Board of Registened Office
and Administrative office of the Comgany,

B, Manner of registering/updating PAN & KYC detalls Including E-mail addresses by
the Members:

(A} For Shares held in Demat form: Fliease regsteriupdate PAN & KYC detais with
your respective Depository Participant [DPs).

(B} For Shares held in physical form: Please provide Form ISR-1, Form 12R-2 and
Fomm Mo, 3H-13 {Mommation Form) duly filled as per the instrucfions stated theresin
along with the supporting documenids 1o the Company's RTA. Alankil Assignments
Limiteg at Alankit Housa, 4E72, Jhandewalan Extension, New Delhi-110055 or
E-mail: tai@alankit.com Sald Forms are avalable on the website of the Company
at hitps:fjkagri.comlinvestor-relations/investor-services/.

7. Any grievances connecled with the facility for voting by electronic means may be
addressed bo M. Rakesh Dabd, S Manager, Central Depaository Services [ India) Limited,
A Wing, 259 Floor, Marathon Futurex, Mafatal Mill Compounds, M M Joshi Marg, Lower
Parel [East), Mumba - 400013 or sand an amail fo helpdesk eveting@icdslindia.com
or call al 1800 22 55 33, Please wnte o the Company for any assistance.

for JK Agri Genatics Limiled

St
,%-: Dale; 21* Decamber, 2023 Anpog Singh Gusain
Mo Place : New Delh Company Secretary & Compliance Officer

FORM A

PUBLIC ANNOUNCEMENT
{Under Regulation & of the Insolvency and Bankruptcy Board of India
(Inschvency Resolution Process Tor Corporate Persons) Regulatians, 2016)

FOR THE ATTENTION OF THE CREDITORS OF INFRA DREDGE SERVICES PRIVATE LIMITED.

RELEVANT PARTICULARS
1 | Nams of Corporate Dablor {CD INFRA DREDGE SERVICES PRIVATE LIMITED
2 | Digte of COpOrabon l:f-:;n'_r-::-jme debior D505 2006
| ocomored | Reamteat RO | Regisirar of Companies ~ Mumb
4 | Corporaie Identity Nouof corporate deblor | UIG0SOMHZD0GPTC 164347
5 | Address of the registered office and principall Regd Address: Room Mo, 1101, B wing, Mount

office (¥ any) of corporate debbor Everest Bldg., Mear IMAX Adlebs, 9 Bhaksi

Park, Wadala East Murmbai - 400037,

Maharashlra
b | Insohwency commancemant date in respacl | 191252023
of Comporate Debtor
T |Esfrmated date of doswre of insohwancy 16065024

resalubon process

8 | Neme and registration rumber of the

0 | Address and e-mail of the Intafm Resokution

Mame: Mr. Prashant Jain

Registration No. IBBLIPA-D01!
IP-PO13GA20IB- 201N 2130
Regd Add: 501, Shanti Heighis, Plot Mo, 2,3,
BB/ 10, Sector 11, Koparkbaring, Thana, Mavi
Mumibiai- 400704,

Emall id: Ipprashaniainggmall com

mnsoleency professaonal acting as nbarnm
resolution professions!

Professional, a3 regeisnad with tha Board

0 | Address and a-mail 1o be usad for

a
Fl

Clo S5ARVI Resplution Services LLP

Add: B-510, BSEL Techpark, Seclor 304, Cpp
Veshi Raitvay Station, Maw Mumbaj - 400703
VWeabsite: www ssand.com/

Emait: infradradge. cirpdigrnail com
020112024

porrespondencn with the inberim resalufion
professiong

1| Last dade tor submission of claims

Classes of crediiors. i any, undar clause (b)
of sub-saction (BA) of secson 21, ascanainesd | MA
by the mienm resoiubon professonal

=

1ot a8 Authonsed Represeniative of oeddons | NA
" 8 class (Three names for sach ciass) —_— S -
14 | {a) Redevani Forms and |a) Detads of i e . . o Infha s dawnload s
puthoriznd mepreseniatves am avaiabe al | N

Mobce is hereby grven Sal e Hon'ble National Comaany Law Tribunal, Mambal Banch has ondared ha
cornmencimenl of 0 Coiporate Insalvancy Resolution Process of INFRA DREDGE SERVICES
PRIVATE LIMITED on 18122421

The credison of INFRA DREDGE SERVICES PRIVATE LIMITED are hanstiy caliad upan (o subimil thak
clmeres o prroal or or boelons GE0 R 1o [he inderrn resoialion profassoansd ol e addross mentionsd
agmens oy o, 10

The financial credion shall submil ®elr clalns wilh proad by alsciranic mesns caly, All othir credilon
iy sasbmll (he claimas with prood in person, by post, or By olecironic maans
Subminslon of false or misleading proots of clalm shall atirect poraliies,

Sd-

Wr, Prashant Jain
Regisiration Mo, IBENIPA-G0VIP-PO1 38201 8- 20181 2131
|nbEnm Hassluton Frofassana

in tha matior of INFRA DREDGE SERVICES PRIVATE LIMITED

Date: 721272021
Place; Mumbai

7\V. | THE WATERBASE LIMITED

Aegd Ofce - Anjnthapuram Vilage T P &udur Mandal, Nellore, Andhra Pradesh <524 344, Phe 044 45661700
E=mil ; inveslorEraaierhas andiz com | Webste ; waw walishaseindia com | GIN  LOSDINSAR 1967 FLGIN 436

NOTICE OF POSTAL BALLOT AND E-VOTING INFORMATION
NOTICE s heraby given pursuant to Sections 108, 110 and other apphcable provisions, if
any, of the Companies Act, 2013, (‘the Act) (including any statuitory modificationis) or re-
enacimentis) thereof for the time being in force), read with Rules 20 and 22 of the
Companies (Management and Administration) Rules, 2014, Regulation 44 of the
Securties and Exchange Board of India (Listing Obgations and Disclosure
Requiremenis) Regulations, 2015 {'Listing Regulations’) and the Secretarial Standard - 2
on General Meslings issued by The Instilule of Company Secretaries of India, each as
amendad, and in accordance with the raquirements prescribed by the Minisiry of
Corporate Affairs { MCA') vide its General Circulars dated April 8 2020, April 13, 2020,
June 15, 2020, September 28, 2020, December 31, 2020, June 23, 2021, Decamber 8,
2021, May 5, 2022, Decembear 28, 2022 and Septamber 25, 2023 [collectively refamed o
a3 'MCA Circulars’), 1o transact the special business a3 set out hereunder by passing
Special Resolution, by way of postal ballot only by voting through elecironic means
{remote e- voting):

motherson lll
SAMVARDHANA MOTHERSON INTERNATIONAL LIMITED
(Formerly Motherson Sumi Systems Limited)

(CIN : L34300MH1986PLC284510)

Regd. Office: Unit—705, C Wing, ONE BKC, G Block, Bandra Kurla Complex,
Bandra East, Mumbai - 400051, Maharashtra
Ph: +91 022-40555940; Fax: +91 022-40555940
Corporate Office: Plot No.1, Sector 127, Noida-201301 (Uttar Pradesh)
Ph: +91 120 6679500; Fax: +91 120 2521866;

Email: investorrelations@motherson.com; Website: www.motherson.com
Investor Relations Phone Number: +91 120 6679500

NOTICE OF POSTAL BALLOT / E-VOTING TO THE MEMBERS

Members are hereby informed that pursuant to Section 110 of the Companies Act,
2013, (the “Act”) read with Rule 22 of the Companies (Management and
Administration) Rules, 2014, (the “Rules”) as amended from time to time,
Samvardhana Motherson International Limited (formerly Motherson Sumi Systems
Limited) (the “Company”) is seeking approval from its Members by passing the
resolution as set out in the Postal Ballot Notice dated December 15, 2023 (“Notice”)
by way of remote electronic voting.

Interms of Section 110 of the Act, read with Rule 22 of the Rules and General Circular
No. 14/2020 dated April 8, 2020, General Circular No. 17/2020 dated April 13, 2020,
General Circular No. 22/2020 dated June 15, 2020, General Circular No. 33/2020
dated September 28, 2020, General Circular No. 39/2020 dated December 31, 2020,
General Circular No. 10/2021 dated June 23, 2021, General Circular No. 20/2021
dated December 8, 2021, General Circular No. 3/2022 dated May 5, 2022 and General
Circular No. 09/2023 dated September 25, 2023 issued by the Ministry of Corporate
Affairs (“Circulars”), the Postal Ballot Notice has been sent by e-mail on December 20,
2023, to those Members who have registered their e-mail addresses with the
Company / Registrar and Share Transfer Agent (in respect of shares held in physical
form) or with their Depository Participants (in respect of shares held in dematerialized
form) and made available to the Company by the respective Depository Participants.
The communication of the assent or dissent of the members would take place through
the remote e-voting system for following matter:

S.No| Type of Resolution Description of Resolution

ltem No Description of the Resolution

1. | Specal Resolution | Appaintment of Mr. Rahul Chandrasingh Mehta {DIN:

i00397420) a& an Independent Direcior of the Company

1. | Special Resolution- Approval for addition to main object clause(s) of the
Memorandum of Association of the Company.

The Notice of Postal Ballal {MNobice'} is available on the webssle of the Company at
v waterbaseindia.com. and on the website of the Slock Exchange viz. BSE Limited
{BSE') at www.bseindia.com. A copy of the same is also available on the website of
Central Depository Senices(India) Limited (COSL) at www.evolingindia,com,

In compliance with the aforesaid MCA Circulars, the Company has sent the Molice on
Thursday, December 21, 2023, only in electronic form to those Members whose names
appeared in the Register of Members/List of Beneficial Owners as received from Camen
Corporate Services Limited, the Company’s Registrar and Transfer Ageni (RTA a8 on
Tuesday, December 18, 2023 (‘Cul-Of date’) and whose email addresses are registered
with the Company’ RTA{ Depasitory Participants (in case of electronic shareholding) or
who will register their email address in accordance with the process outlined in the
Motice. Accordingly, physical copy of the Natice along with Postal Ballot Form and pre-
paid business reply envelope has not been sant to the Members for this Postal Ballat.

The Company has engaged the senices of CDSL o provide remote e-woling Eacilty fo its
Mermbers and he communication of assent or dissent of the Mambers would only lake
piaca throwgh the ramote a- voling system. The remate a-vating period coMMEnces on
Fnday, December 22, 2023 at 9:00 a.m. [IST) and shall end on Satunday, January 20,
2024 at 500 pm. (IST). The remole e-voling module shall be disabled by CDSL
tharaafter and Mambers will not ba aliowad to vote alectronically beyond the said data
and time, Yolting rights of the Members shall be in proportion to the shares held by them in
the paid-up equity share capital of the Company as on cut-off data. Once vole on a
resolufion is cast, the Member will nof be able to change it subsequently. Only those
Members whaose names are recorded in the Register of Members of the Company or in
the List of Benaficial Owners &5 on the Cul-off date will be enfitied o cast their votas by
remote e-voling.

All grievances connected with the facility for voting by electronic means may
be addressed 1o Mr. Rakesh Dalvi, Sr. Manager, CDSL, A Wing, 25th Floor,
Marathon Futurex, Mafatlal Mill Compounds, M M Joshi Marg, Lower Farel
(East), Mumbai - 400013 or send an email to helpdesk.evoting@@odslindia.com
arcall at toll free no. 1800 22 55 33

The Board of Direclors has appointed MM Francis (G.P. Mo 14967) Prachsing
Company Secretary (Membership No; F10705) of Mis. M Francis &amp; Associales
Company Secrefaries, as Scrufinizer for conduecting the Postal Ballot in a fair and
fransparent manner.

After completion of scruting of the votes cast, the Scrutiniser will submit his report to the
Chairman of the Company or any other person authorised by him. The results of the
Postal Ballot conducted through remate e-voting abong with the Scrutiniser's Report will
be made avadable on the wabsite of the Company al www.walarbaseindia.com, the
website of CDSEL at www.evotingevdia.com and will akso be availabée on the website of the
Stock Exchange ie., BSE Limited at www.bseindia.com., where the ordinary shares of
the Company are listed within the stipulated timelines. The results will also be placed on
the Moice Board at the Registered Office ofthe Company.

For The Waterbase Limited
Sdl-
Place : Chennai Bala Arumugam
Date : 2112, 2023 Company Secretary

The Company has engaged the services of M/s. KFin Technologies Limited (formerly,
KFin Technologies Private Limited (“KFintech”) for providing e-voting facility to all its
members. Members are requested to note that the voting shall commence from Friday,
December 22, 2023 (0900 Hours IST) and shall end on Saturday, January 20, 2024
(1700 Hours IST). E-voting will not be allowed beyond the aforesaid date and time and
the e-voting module shall be forthwith disabled by KFintech upon expiry of the
aforesaid period.

The Board of Directors of the Company has appointed Mr. D.P. Gupta, Practicing
Company Secretary of M/s. SGS Associates LLP as the Scrutinizer for conducting the
Postal Ballot and e-voting process in a fair and transparent manner.

The Notice has been sent/published/displayed for all the Members, whose names
appear in the Registrar of Members/List of Beneficial Owners as received from
Depositories i.e. National Securities Depository Limited (“NSDL’)/Central Depository
Services (India) Limited (“CDSL’) as on December 15, 2023 being the cut-off date.
A person who is not a member as on the cut-off date should treat this notice for
information purpose only.

Members whose email IDs are not registered with the Company/ Depository]
Participants(s), and consequently Notice of Postal Ballot and e-Voting instructions
cannot be serviced, are requested to register/update the same by submitting the requisite
Form ISR 1 (available on the link https://ris.kfintech.com/clientservices/isc/default.aspx
to facilitate e-voting by respective shareholder.

Members holding shares in electronic form are requested to update their email
address and mobile number with their respective Depository Participants.

The Notice is available on the Company’s website viz., www.motherson.com and on
the website of the Stock Exchanges i.e. BSE Limited at www.bseindia.com and
National Stock Exchange of India Limited at www.nseindia.com and the website of
KFintech at https://evoting.kfintech.com/

The results of the Postal Ballot shall be declared by the Chairman or any person
authorized by the Chairman on or before January 22, 2024 and communicated
to the Stock Exchanges and shall also be displayed on the Company’s
website viz., www.motherson.com and the website of e-voting agency at
https://evoting.kfintech.com/
In case of any query on e-voting, members may referto the “Help” and “FAQs” sections
/ e-voting user manual available through a dropdown menu in the “Downloads” section
of KFintech’s website for e-votingi.e. https://evoting.kfintech.com/

Contact details for addressing e-voting related queries/ grievances, if any:

Email ID: investorrelations@motherson.com
(Kind Attention- Company Secretary); Tel No. +91 120 6679500
and/or at Toll Free No.; 1800 345 4001, e-mail: einward.ris@kfintech.com.

By order of the Board
For Samvardhana Motherson International Limited
(formerly Motherson Sumi Systems Limited)

Alok Goel
Company Secretary

Place: Noida, Uttar Pradesh
Date: 21.12.2023

Continued from previous page

Vil. TENTATIVE SCHEDULE OF THE ACTIVITIES PERTAINING TO THE OFFER:

4, There shal be no dscrimination inthe acceptance of locked-in and non-kcked-in sharas i the Offer The residual lock-in
parind sha¥ condinue in the hands of the Acguirer. The shares to be acquired under the Offer must be free from all ligns,

Activity

Public Announcamant

Publication of Defa#zd Public Statement in newspapers

aubmission of Detasad Public Statement 1o BSE, Target Company & SEBI

Last date of filing draft latter of offer with SEBI

Last daie for a Competing offer

| Receipt of comments from SEBI on draft lketler of offer
identifad date*

Diate by which letier of offer be posted to the shareholders

La=t daie for revising the Offer Price

| Comements from Committie of ingzpendent Directors of Targel Comparny

Advertisemant of Schadule of activiies for open offer, status of statufory and other
| approvals in newspapers and sending io SEBI, Stock Exchange and Target Company

Date of Opening of the Offer

charges and encumbrancas and will be acquired togathar with the rights attachad therato,

IX. THE DETAILED PROCEDURE FOR TENDERING THE SHARES IN THE OFFER WILL BE AVAILABLE IN THE LETTER OF

OFFER

X. OTHER INFORMATION:

Hara Prasad Nahak

Date of Closwera of tha Oifer

Payment of consideration for the acquired shares

Final report from Merchant Bankar

*Identified Daie is only for the purpose of determining the names of the shareholders as on such date o whom the Letter of
Offer would be sent. A8 owners (registered or unregistered) of equity shares of the Target Comgany [except the Acquirers and
aelling Company) ana eligible io participate i the (ier any time befors the closure of the Offar

Vill. FROCEDURE FOR TENDERING THE SHARES IN CASE OF NON RECIEPT OF LETTER OF OFFER:

Date

1512 9023 F:::.' 4. Persons who hawve acquired the Equity Shares of the Target Company but whose names do not appear in the regéster of
23122023 | Friday mernbears of the Targel Cormpany on tha IdeMi!‘ned Date or unregesterad owners or thase who have acquired the Equity

= : Shares of the Target Company after the Identified Date or those who have not received the Letier of Offer, may also
22.12.2083 | Friday participata in this (ffer,
[]1_.EI1 2024 | Monday 5. The Open Offer will be implememed by the Acguirers through the Stock Exchange Mechanizm made available by the Stack
13.01.2024 | Monday Exchange in the form of a separate window (“Acquisition Window") as provided under the SEBI (SAST) Regulations and

_22.00.2024 | Wonday SEBI Circular CIR/CFOVPOLICYCELL/1/2015 dated Apeil 13, 2015 issuad by SEBI and as amended by SEB! Circular  3-
24.01.2024 | Wednesday CFD/DCR/ZCIRP/201893 dated Dacember 09, 2016 and as per further amendment vide SEBI Cirgular
01.02.2024 | Thursday SEBI'HO/CFD/DCR-IIY CIR/P/2021/615 dated August 13, 2021.
05022024 | Tuesday 6. BSELimitad shall be the designated Stock Exchange for the purpose of tendering shares in the Opan Ofer
06.02.2024 | Tuesday | 7. TheAcquirers have appointad Nikunj Stock Brokers Limited, Stock Brokes for the open offer through whom the purchases ™
07.02.2024 | Wednesday and seflement of the Offer Shares tendered under the Cpen Offer shall ba mada. The contact datails of the buying broker 3
are as mentioned below:

gggggggj ;:IL:::::"' Nikunj Stock Brokers Limited

e ! B-92  Ground Floor, Left Portion, Kamilz Magar, kaw Delhi — 110007
?gggggij T';“,’jd“ Tel: +081-11-47030017-18 / 8099492292 E-mail: complianceoffices@nikunjonline com

: b Website: www rikunjoniin.com SEBI Registration No.: 142000169335

1. The Acguirers and the Target Company have not been prohibited by SEBI from dealng in the securities under directions
issued pursuant o Section 118 orunderany other regulations made under the SEBI Act.

2. The Acguirers have appointad Navigant Corporate Advisors Limited as Manager to the Offer pursuant to regulafion 12 of

the SEBI{SAST) Regulations

The Acquirer have appointad Adroit Corporate Services Private Limited, as Registrar to the Offer having office at 18-20,

Jatterbhoy Industrial Estate, 17 Floor, Makwana Road, Marol Naka, Andberi (East), Mumbai 400059; Tel No.; +91 -22 -

42270449; E-mail kd: haraprasadni@adroitcorporate.com; Website: www adroitcorporate.com, Contact Person; Mr,

This Dataiked Pubic Statement is being isswad on behalf of the Acquirers by the Manager io the Offer i.e., M's Navigant
Corporate Advisors Limited.

6. The Acquirers accepts the full responsibility for the information contaimad in PA and DP S and also for the obligations of the
Acquirers as laid down in the SEBI (SAST) Regulations, 201 1 and subsequent ameandmants made thareo,

ISSUED BY MANAGER TO THE OFFER FOR AND ON BEHALF OF THE ACQUIRERS

1. Acquirer=1 & Acquirer-3 are not a person resident in India under applicable forelgn exchange conirol repuiations in india,
However Acquirer-1 & Acquirer-3 has given underiaking that shares tendered in the Open offer will be solely acquired by
Mr. Shankar Varadharajan (Acguirer-2) and Acquirer-1 & Acquires-3 do not have any objection onthe same.

2. Allgwmers of Equity Shares (axcept the Acquirars and Selling Company) whether holding Eguity Shanas in demalerialized
form or physical form, registered ar unregistered, are eligible to participate In the (ffer any tinee before closure of the

tandering period

11, Noindemnity is needed from unnegistared sharehobdars,

&. Al the shareholders who desire 1o tender thelr equity shares wndar the Open Offer will have to intimate their respactive
stock brokers (" Selling Brokers” hwathin the normal trading hours of the Secondary Market, dunng the Tendening perod

9. A separate Acquistion Wendow will ba provided by the stock exchanoe to facilitate placing of sell orders, All the
shareholders who desire to fender their equity shares under the Open Offer will have to intimate their respective stock

Sedling broker can enter orders for dematerialized as well s physical Equity shares.

b A 4

NAVIGANT CORPORATE ADVISORS LIMITED

a0d, Meadows, Sahar Plaza Gompéax, J B Nagar, Andheri Kurla Road,
Andheri (East), Murmbai - S00059,

Tel Mo. +91 22 4120 4837 7 4973 5078

Email il navigantionaviganicor, com

Website: www.navigantcorp.com

SEBI Registration No: INMOOOD1 2243

Contact person: M. Sarthak Vijlani

beokers (“Salling Brokers™) within the normal trading hours of the Secondary Market, during tha Tandering period, The Nayi ga nt
10, The Letter of Ofar along with a form of accaplance cum acknowledgament would alse be avadable al the SEB! website
wowrw.sebi.gov.in, and shareholders can also apply by downboading suchforms from the said website. Place: Mumbai

Date: December 21, 2023

Sunmet Comm

financialexp.epapr.in
S Te
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Schedule of Property
Flat Mo. 103, 1st Floor, in Builidng Nikin
Apartment, situated on land admeasuring
about 689 Sq. Mtrs. of Building No. 2 only
of N. A, Plot of land bearing survey No.
162, Old Survey No. 105, Hissa No. 5,
admeasuring about H. R. 0-32-2 i.e. 3020
Sg. Mtrs. or thereabouts situated lying
being at revenue village - Achole, within
the area of Nallasopara Municipal
Corporation, Tal. and registration sub
District. Viasai 2, Virar, Dist. Palghar.
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